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SECTION 3, SUB-SECTION (ii) DATED THEle“MARCH , 1998
Government of India
Ministry of Finande
(Department of Reve#ue)

LB & 8 \I
ﬁ New Delhi the @ March , 1998
NOTIFICATION E
i
i
5.0. (E) .- Whereas by notification number S.0.602(E) dated the 12th

August, 1993 issued under sub-section (1) tead with clause (b) o the
Explanation to section 35AC of the Income-taﬁ Act, 1961 (43 of 1961), the
Central Government had specified at serial number 12, the Medical Care to old
persons and Leprosy patients, provision of home jto old persons, rehabilitation
of destitute old women, conducting eye camps of Helpage India, C-14, Qutab
Institutional Area, New Delhi-110016 as an eligible project or scheme for a
period of two years beginning with assessment year 19294-95 which was
extended for a further period of three assessmeﬁt years ending with assessment
year 1998-99 vide S.0.405(E) dated the 3rd May, 19%5;

L.
it
AND WHEREAS the said project or scheme is! likely to extend beyonc five

vears; i

1
AND WHEREAS the National Committee, being satisfied that the said
project or scheme is being executed properly, ﬁade a further recommendation
under sub-rule (5) of rule 11M of the Income—téx Rules, 1962 for specifving
the said project or scheme for a further period ¢f three years;

|

NOW, THEREFORE, the Central Governmentw in exercise of the gowers
conferred by sub-section (1) read with clauée {b) of the Explanation to
section 35AC of the Income-tax Act, 1961 (43 oﬁilQSl}. hereby specifiss the

scheme or project of the Medical Care to old parsons and Leprosy patients,
provision of home to old persons, rehabilitation of destitute old women,
conducting eye camps of Helpage India, C-14, Qytab Institutional area. New
Delhi-110016, at the estimated cost of rupees one thousand two hundred ninety
five lakhs only as an eligible project or scheme for a further period of three
assessment years commencing from assessment year ?999-2000.

" LA

' ( Vv.K. SEHGAL }

: Deputy Secretaty to the Government of India
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